IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

C.A. No. 257/1999 199~
I.A.-Do.

DATE OF DECISION & 24.05.2000.

)
g/ Oma Ram Saran Petitioner‘
Mr ., JoK, Kaushik, Advocate for the Petitioner (s)
| Versus
Union of India & Orse Respondent (s)
L Vinget Mathur, Advocate for the Respondent (s)

The Hon’ble Mr. 2.XKe Misra, Judicial Member

The Rﬁﬁ’ble Mr. Gopal $ingh, Adminigtrative Mewber

1. Whether Reporters of local papers may be allowed to see the Judgement ? A
2. To bs referred to the Reporter or not ? 797
3. Whether their Dordships wish to see the fair copy of the Judgement ? add

4. Vghether it needs to be circulated to other Benches of ths Tribunal ? %
LM%: .
AN A~r")
( gopal Singh ) ( A.K. Misra )
aAdm, Member Judl. Member



IN THL CENTRAL ADMINISTRATIVE TRIBUNAL, JGDHPUR BENCH,
 J_OD HP UR,

g

Date of Order .s 14,57 200

Dede NOo 257/1999

Oma Ram Saran §/0 Shri Bhera Ram, aged about 31 years
R/C Rampura Bhatia Tehsil Osinya, Bistrict Jodhpur, at
present employed on the post of Driver -in the office
of Locust Warning Organisation, Jodhpur.

ﬁb coe Applicant
Vs

o

1. Union of India through Secretary to Goverhrment of
India, Ministry of Agriculture {Department of
agriculture & Co-cperation, Krishi Bhawan, New Delhi,

The Plant Protection Advisor to-Government of India,
Directorate of Plant Protection, Quarantine and
s$torage, NH-1V, Faridabad-121001 (Haryana) . o

Deputy Secretary snd Chief Administrative Officer,
Directorate of Plant Protection, gQuarantine & Storage,
'NH,IV, Faridabad-121001 (Haryana) .

ee+ Respondents

Mr, J.K. Kaushik, Gounsel for the Applicant.
Mr, Vineet HMathur, Counsel for the Regpondents,

CRAM s _
\Y} Hon'ble Mre A.K, Misra, Judicial Mewber
Hon'ble Mr. Gopal S8ingh, Administrative Member

OR D ER

( PER HON'EBLE M.+ GOPAL SINGH )
Applicant, Oma Ram Saran, has filed this application
l@lﬂer Section 19 of the Aadministrative Tribunals act, 1985,
praying for setting aside the impugned order dated 3-12/8/199¢
| (Annexure A/1) ordering transfer of the applicant from chhpuﬁ
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to Bhuj. It is the contention of the gpplicant that hig
transfer has been ordered so as to accommodate two other
employees i.n their choice place of posting and, therefore, his
transfer cannot be said to be in public interest,

2. In the counter, it has been submitted by the respon-
dents théﬁ it is a simple case of transfer in public interest.
It has further been averred by them that the applicant has not
exhausted the departmental remedy before approaching the
Tribunal. |

3. we have heard the learned Counsel for the parties,

and perused the records of the case carefully,

4. It is seen from order dated 3-12/8/1999 (annex.a/l)
lat two other employees namely Mahendra Kuwar and Sona Ram
ve been transferred to Balotra and Jodhpur respectively on
leir own request and the applicant has been transferred to
Bhuj ir the vacancy caused by transfer of Mahendra Kumar. We
consider it appropriate to extract the order dated 3-12/8/99
as under s -

®OFFICE GRDER N0,102 of 1999

With the approval of the Plant Protection adviser
to the government of India, the transfer of the following
Drivers are hereby ordered with immediate effect and until
further orders s

TR ANS FERRED
8,80, Name of the official
From To
S/8hri )
1. Oma Ram Saran cée LeW.0. Jodhpur Locust Qut-post Bht
2+ Mahender Kumar co e LaO.P. BhLlj C Locust Dut-post Bht
3. Sona Ram eoe Llo@opo Balotra L.W,O. JOdhpLu:

(vice Shri Oma Ram
Saran trans ferred)
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The transfer of Shri Oma Ram Saran, Driver is in
public interest and he will be entitled for joining
time and T T.As However, transfer of $/shri Mahender
Kumar and Soﬁa Ram, Driver are at their own request and
hence the officials shall not be entitled te joining
time and T.T.A. etc., as per rules,

Shri Oma Ramis;éran.- Driver 188, Jodbhsur would move
first to relieve Shri Mahender Kumar ;'-DariVer Lae,
Bhuj, ' Till shri Oma Ram Saran reports for duty on
transfer to LGP, Bhuj, Shri Mahender Kumar will not
leave the outpost™ ” :

5. It is abundantly”clear £f¢fi"the above order that the
applicaht has. been traﬂéggred g_t_.;t_‘. ‘of Jodhpur 80 as to accommo.
date Mahendra Kumar an&&ona Ram in their cheice place of
pcsting. Thus, we area}gg.~_,the!.opigion‘.tha_;t the impugned transfe
order is not in pPublic interest, rather it is in the interest
of Mahendra Kumaraad Sona Ram and the order has been 1lssued
to favour Mahendra Kumar and Sona Ram. The impugned order,

therefore, deserves to be quashed and applicastion # allowed.

6. The Original Applicstion is accordingly allowed. Impugne
Order dated 3-12/8/1999 (Annexure A/1) is quashed. No costs.
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adm, Member 'Judl. Member
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